
CENTRAL ADMINISTRATIVE TRIBUNAL, JAriALPUR BENCti, JAtiAlpUR 

O r ig in a l A p p lic a t io n  wo. 713 o f  2004

J ab a lp u r , t h i s  th e  14th  day o f  Septem ber, 2004

H on'b le  S n r i M .p . S in gh , V ice Chairman 
H on'ble S h r i A*K. B hatnagar, J u d ic ia l  Member

A vinash Singh M ahovia, Son o f  la t e  
A rjun Singh M ahovia, aged about 22 
y e a r s , R /o . House No. 157, Kkndhi P a t e l
Ka ;&da, G okulpur, J a b a lp u r . . . .  A p p lica n t

(By Advocate -  S h r i R.N. D w ivedi)

V e r  s  u s

1 . Union o f  In d ia , through  
S e c r e ta r y , M in is tr y  o f  P er so n n e l  
P u b lic  G r iev a n ces  and P en sion  
(Departm ent o f  P er so n n e l and T r a in in g ,
North B lock , few  D e lh i .

2 .  D ir e c to r  G en era l, Ordnance F a c to r ie s  
Board, C a lc u tta .

3 .  G en era l Manager, V eh ic le  F actory ,
J a b a lp u r . . . .  R espondents

O R D E R  (O ral)

By M .P. S in gh , Vice Chairman -

Heard th e  lea rn ed  c o u n s e l  f o r  the a p p l ic a n t .

2 .  The a p p l ic a n t  h a s f i l e d  t h i s  O r ig in a l A p p lic a t io n  

se e k in g  d ir e c t io n  t o  th e  r esp o n d en ts  t o  a p p o in t him on 

com p assion ate  g ro u n d s.

3 . The b r i e f  f a c t s  o f  th e  c a se  are  th a t  th e  fa th e r  o f  th e  

a p p lic a n t  was working under resp on d en t No. 3 i . e .  V eh ic le  

F a cto ry , J a b a lp u r . He d ie d  in  h a r n e ss  on 16th  February, 200 

A fte r  th e  d ea th  o f  th e  fa th e r  o f  th e  a p p lic a n t^ th e  m other  

o f  th e  a p p l ic a n t  made an a p p l ic a t io n  t o  the resp on d en ts  f o r  

g iv in g  com p assion ate  appointm ent t o  h e r  son* But t i l l  now

th e  resp o n d en ts  have n o t c o n s id e r e d  th e  a p p l ic a t io n  fo r  

appointm ent o f  th e  a p p lic a n t  on com p assion ate  g ro u n d s. 3h 

t h i s  c o n n e c tio n  th e  a p p lic a n t  h a s  a l s o  g iv e n  s e v e r a l  o th e r  

r e p r e se n ta tio n s . But th e  resp o n d en ts  have n o t tak en  any



♦
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d e c is io n  and hence, t h i s  O rig in a l A p p lic a tio n .

4 . In th e  f a c t s  and c ir c u m sta n c e s  o f  th e  c a s e ,  we deem

i t  a p p ro p r ia te  t o  d i r e c t  th e  resp o n d en ts  t o  c o n s id e r  th e  

r e p r e s e n ta t io n  o f  th e  m other o f  th e  a p p l ic a n t  d a ted  lo th  

June, 2004 (Annexure A -3 (2) and a l s o  c o n s id e r  t h i s  p e t i t io n  

a s  a p a r t  o f  th e  r e p r e s e n ta t io n  o f  th e  a p p l ic a n t  and take  

a d e c is io n  by p a s s in g  a sp eak in g , d e t a i le d  and reason ed  

o rd er  w ith in  a p e r io d  o f  th r ee  m onths from th e  d a te  o f  

r e c e ip t  o f  a copy  o f  t h i s  o r d e r . Wfe do s o a c c o r d ir g ly .  The 

a p p lic a n t  i s  a l s o  d ir e c t e d  t o  send a copy  o f  t h i s  ord er  

a lo n g w ith  th e  p e t i t i o n  to  the resp o n d en ts im m ed ia te ly .

5 .  A c c o r d in g ly , th e  O r ig in a l A p p lic a t io n  s ta n d s  d isp o se d  

o f  a t  th e  a d m iss io n  sta g e  i t s e l f .

(A .K . Bhatnagar) 
J u d ic ia l  Member V ice Chairman
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